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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

OA 744/89 & 0A 17/90,

Dt., of Order:14=2-94,

"0R744/89.

D.Satyanarayana

sesefpplicant
Use

1o Bivisicnal Railway Manager,
S€ Rliys, Vijayawada.

2. Chief Personnel Ufficer,
SC Riys, Rail Nilayam,
Sec'had. '

3. Secretary (Estb,) Railuay Board,
Rail Bhawan, New Delhi.

4, General Menager, SC Riys,
Rail Nilayam, Sec'bad.

e+ e sREspondents

BA_17/90,

1. U.Uénkateauara Ragp 8, P.U,Varma

2+ D.V.Reddi 9. P.Ratnam
3. K.V.Ratnam 10, B.Narayudu

5, M.Narasimha Rao

6. K.Pydaiah

7. A.J.Gilbart
, sesApplicants
Vs,

1, Secretary,

Ministry of Railways,
Govt., of India, New Delhi.

2. The General Manager,
SC Riys, Sec’'bad,

3. Manager,
S0 Rlys,
Vi jayawada Qivision,

c_t:l

...Respondents

l.....zl




0.A.Nos.744/89 and 17/90

\

JUDGMENT

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN)

Heard Shri G.V.Subba Rao, lezrned counsel for
the applicant and Shri N.R,Devaraj, learned standing

counsel for the respondents.

S

2. These two OAg are being disposed of by the common

judgment as the same point arises for consideration.‘

3. The applicant in OA 744/89 retired from service

on 31.1,1989 as Spécial *A' Grade Guard. The applicants

1 to 4 ip OA 17/90 retired és.Driéers 'A' Special, while
the applicants 5, 6 and 8 thereinp wereuﬁxxiiianméﬁGuard'A'
Specialk by the time of their reti;ement'and the applicants
7, 9 and 10 therein were Guard 'B', Gﬁard 'Cc' and Shunter
‘B! respectlvely by the date of their rPSpPCtlve retirement,

o REVIVEIWONE B 0 L B "’“\ %—u&-&Ve’
All of them, retired ax from service; a@geg mel 4.12,1988,

vﬁ

These OAs were filed praying for a direction tqf;the

4

respondents that the running allowggfynot exceeding 75%
of their pay should be treated as pay for flxing their -

pension and other retiral benefits;'

4, ‘he contention for the respondents is that the

runﬁing allowance not exceeding 45% of the;pay 05 ‘the = _*

— —‘—‘-———u

running mkiswarzex staff kx who retired prior to 1.4.1979

i
and the running allowance not exceeding 554 of the QEZ;J;J
of the running staff retired on or after 1,4,1979 should
be treated as. pay for fixation of the pension and other

retirement benefits,

contd....
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5.

The same point had arisen for consideration before

the Full Bench of this Tribunal in OA 395/90 and others

on the file of the Bangalore Bench.

6.

The following directions are given by the Full

Bench as per their judgment dated 16&@ET§93=—

"{1) The respondents shall recompute the
pension and other retiral benefits of the
applicants or their L,Rs in accordance
with Rule 2544 as was in force before it

was amended by Notification dated 5.12.88,

{2) The arrears due to the applicants/LRs

on the basls of the recomputation as

aforesaid shall be calculated and paid.,

(3) These directions shall be carried
out within a period of three months from
the date of receipt of the copy of this

order,

{4) If the amounts due to the applicants/
LRs are not paid within the prescribed
time, the amounts due shali be paid with
interest at 12% per annum from the date

of this order till the date of payment,

(5) The applicants shall be entitled to
costs at the rate of ®&.500/~- in respect

of each application.

Contdo “o



dance‘with the orders/directions as may
be issued by the Supreme Court in SLP No,
10373/90 against the decision of the

' - Erﬁakﬁlam Bench of the Tribunal in

Application NQ.K-269/883\\

7. These OAs are disposed of with the same dire-
ations. No costs, \
(R.RANGARAJAN) ’ " (V.NEELADRI RAOC -
MEMBER (ATMN. ) . ‘ VICE CHAIRMAN -
: DATED: 14th February, 1994. I~
j R ' Open court dictation. i

by,
Deputy Registrar(Judl.)<
vsn '

Copy tos=
1e Divisional Railuay Manager, §.C.Railuay, Uijayauwada,

25t Chief Pepsonnel Officer, S.C.Railways, Railnilayam,
Secunderabad.,. :

Secretary(Estb.) Railuway Board, Railbhavan, New Delhi.
Ganeral Manager, S.C.R@8ilways, Railnilayam, Sec'bad,

scretary, Ministry of Railuays, Govt. of India, New Dalh
5} Man arlﬁ +LJRailvays, Vijayawada Division, Vijayawada,

7 & ﬁwQ;c.py Sri. G.VY.5ubba Raa, advocate, CAT, Hyds
8., One copy bdxﬁri. Koka Satyaparayana, advecata, CAT, Hyd.
9. One copy to Srl.xN R.Davaraj, SC for Rlys, CAT, Hyd.
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MPARED BY

TYPED BY

' CHECKED £y APEROVED BY

1§ TPE CENT' AL AD4INISTRATIVE ‘TRIBUMLIL
EYLERAZAD BEUCH AT HYDERABAD &

. .'. o . N N———
TI'E ECN'3ZLL R0 UCTICE V.KREELADRE RAQ

VICE«CHAIRMAN

2AND

-CHAUDRASEEHAR REDDY

THE HON'BLE MR.T
: MEMZER(JULL )

P

THE HCH'BLL MR.R.RAYGARACAN : MEMSER
(LDMN)

Dated: //7Z2-,Z1994.

CRLER/JUDG MM, S

Mo Aw/ R/ TR0

o.nsno.  T744/990 /)40

AR ATNS T (W.P.No., = )

Adw_tted and Interim Directions
issued.

1]

Allowed.

: Disposed of with directions.

Dishissed.

. Rejected,Craered.

No eorder as to costs.
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